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M$l-uTE-soF MEE'ftNGX-a=rq-l9 aIlloBMS qgMlu-t'fTEE-l (DES-I SECTION) I-lEt',D ON 16'11'2018

Meeting No. l0/lg of the Norms committee (NC-l) for the licensing year 2018-2019 was held on

16.11.2018 under the chairmanship of sh. R.P. Goyal, Additional Director General of F'oreign Trade to

consider the applications under Duty Exemption / Remission Schemes (chapter-4) of Foreign Trade Policy

2015-.2020/ Handbook of procedure volume. 'lhe following Members of the committee were present in the

meeting: -

Notc:

1. In ccrtain cases the decision ofthe Norms Committce rcfers to thc Recommendations/Observations/
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to be accepted.1｀ he U.O NO/0.M No ofthc scanned copy is rcflected in the nlinutes

2 Whcreverthc committec has flxed norms,the RAs should a‖ o、v inputs as per、
vastage norms approved or as

applied、vhichcver is iess.
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Thc foHoヽ ving cases、vCrc diScussed in the llleeting and decisiOns arc stated belo、
v cach casci

Case No.:28/19/80-

‐ALC2/2017

Palty Name:ASHOKA     MCCt No/Datc:10/80-   
‐Detrred

MANUFACTURING LTD,  ‐ALC2/2018        1
16112018

1綿語‰鳳お/A↓lj じ爵脱OЮ∞ηハ甲7 1:ギ黎iザ |ドTT T
Dccision:in the last meeting,patt waS askcd to appear for PH.Nobody appearcd.Thc Conlmittce

considered the case as per the agcnda and decidcd to can for Pcrsonal Hca面
ng on 6.12.2018 Case is detrrcd

Name of the representatives & the ir Designation

DHI Udyog BlrawanSH. K.K.Tirvari, Industrial Adviser

MSME,Nirman BhawanSh. K.S.Sodhi. Asst. Director

DGFT, Udyog Bhawan

DGFT, Udyog Bhawan

Sh. V.C. Agarwal, consultant (Tech-lll)

Sh. Moin Afaque, Asstt. DGFT
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Case No.:13/3/80-ALC2/2017 1Parり Name:INTERPUMP   Meet No/Datc:10/80-   Approved
lHYDRAULICSINDlA PVT  IALC2/2018        1
1ヽンTD.,                16.H2018         1

HQ File IRlッA Filc

:01/80/050/00013/AM18/ |:04/24/040/00199/AM17/   123.02.2017

Decislon: Party appcared for PH and cxplained in detail.The comnlittce considered the casc as per the

agenda and as per recommendation ofrepresentative of MSME,the committec approved the foHoヽ
Ving

nonns:

S.No. of Imported raw material Quantity
in
Numbcrs

Quantity in kgs Wastage (%)

l
396 26044.00 31.89る

2 264 1769000 31.4ツ 6

3 60 4172.00 32.00%

4 90 8017.00 32.50/0

98 9707.00 34000/o

6 140 14571.00 34.000/0

Note:

:LTD., 1611.2018

Sl. No. of imported raw material Quantity in kg Wastage%o

1
1536000 3460/0

う
´

2158400 34.80/0

8339.00 35.00%

4.
6044.00 35.00%

3646.00 37.20/0

l幣朧Ti「‖耕器猟Fよ隠:聡:WttIT隠
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RA concerned may take further necessary action as perthe decision ofNC.

cisき ヽま:4'8/80-ALё 2/'011 Paも ヽamcl THE i｀ bもRE  Med No/Date:10/80‐
 Detrrcd

ALC2/2018PVT LTD
16.112018
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Decision:In the last nleeting,pa吻 、Vas asked to ap

has requcsted for adiournmcnt.Thcrefore,the committee decided to deferthe case.

こ1品 ヽ81:1/12/80-ALC2/26iウ ||:rty｀ ame:INTEttPも MI   Mcct No/Datc:10/80-   Approvcd
l                  lHYDRAULICSINDIA PVT. ALC2/2018        1

'Lic' No/Date:0410163150 Date:16' I l'2018
HQ File RLA File

:ovsolosoloo215iAMl8/:O4l24l040lO0037/AMl8/25.05.20l7
Decision: Party appeared for PH and explained in detail. The committee considered the case as per the

agenda and as per recommendation of representative of MSME, the committee approved the following

norms:

14

Note:
l. Number of pieces are allowed on net to net bases'

2. Wastages aie allowed as applied for less recoverable wastage of 33.33oh.

i. rn" pu"rty will pay duty on fh" "*".* 
imports, either in pieces or quantities.

,RA concerned mayiake iurther necessary action as yer ihe -decision 
of NC'

Lic.No/Date:0410162829 Date:16.l12018

つ
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Case No.:17/13/80-ALC2/2017 Paty Name:UNI VTL
PRECIS10N PVT.LTD.

HQ File

:01/80/050/00253/AM18/

RLA Filc             lLic.No/Date:6510000005 1 Date:
:65/24/040/00004/AM18/      117.072017

RLA File

:65/24/040/00006/AM18/

Mcct No/Date:10/80-

ALC2/2018
16.11.2018

IALC2/2018

116.11.2018

1Lic.No/Date:6510000010

11511.2017
HQ Filc

101/80/050/00171/AM19/

Case No.:77/19/80-

ALC2/2017

Deferred

Decision: In the last meeting, party was asked to appear for PH. Nobody appeared. The Committee

considered the case as per the agenda and decided to call for Personal Hearing on 6.12.2018. Case is

deferred.

Case No.:6/5/80-ALC2/2018 Party Name: DILIGENT SCM Meet No/Date:10/80- Deferred

SOLUTIONS PRIVATE ALC2I2O18
LIMITED 16.I I.2OI8

HQ File RLA File Lic. No/Date:0910065648 Date:

:01/80/050/000s5/AM19/ :091241040100391/AMl8/ 08.11.2017

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the

information as per representative of MSME on following points-

i. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.
ii. Weight of each Export Product.

iii. Weight of each of the impofted and indigenous input, separately for each product, for the purpose

of miterial balancing. Net weight (Gross weight minus wastage) for each imported and indigenous

input in the export product may be indicated. Net weight along with details of other imported input

to be used in the resultant product and sought to be imported/procured from sources other than the

license, if any, may also be indicated.
iv. Starting from the specification of the export product, basic calculation as to how of raw material

proposed for import has been arrived at, including the net weight of components to be

manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.

v. Use ofexport product.

Case is deferred.

Case No.:48/8/80-ALC2/2018 Pa“ y Name:UNI VTL
PRECIS10N PVT.LTD

‐Mcct No/Datei1 0/80-    Deferred

一
ｅ
一
江
一
Ｄ

Decision: ln the last meeting. parly was asked to appear for PH. Nobody appeared. The Committee

considered the case as per the agenda and decided to call for Personal Hearing on6.12.2018. Case is

deferred.

Party Name: MAK Mcet No/Date:10/80～    Wれ hdrawn
CONTROLS AND SYSTEMS IALC2/2018
PVT LTD.            116.11.2018

HQ File              RLA File             Lic.No/Datei3210078312 Date:16.H.2018
:01/80/050/00358/AM18/      :32/21/040/000731AM 18/     127.11.2017

Decision: The Committee considcrcd the case as pcr the agenda and noted that the flrm vide their e― mail

9.11 2018 has informed thatthey have surrendcred the above licencc to RA,Coimbatore.´ 「 he case withdra、vn

from agcnda



Case No.:13/3/80¨ ALC2/2018 Parり Name:DlAMOND     Meet No/Datel1 0/80-
METAL SCREENS(P)LTD  ALC2/2018

116.11.2018

Deferred

Dccision:Party appeared for PH and explained in dctail.The Comlnittee considered the case as per agenda

and noted thatthe export product is of 8 types lt was decided to ask thc flrm to furnish the foHowing:

1    1.  Quantity ofeach export product with thickness ofeach export product.

1 2.Drawings&shect layout for all products.
ICase is deferrcd.

Casc No.:12/5/80-ALC2/2018 Palty Namc:DILlGENT SCM .Mcet No/Date:10/80-    Deferred
SOLUT10NS PRIVATE     IALC2/2018
1LIMITED              16.H.2018          1

HQ Filc

101/80/050/00013/AM19/

HQ File

:01/80/050/00061/AM19/

‐Case No.:31/20/80-

ALC2/2017

Rlン A Flle

:65/24/040/00007/AM18/

RLフ A File

109/24/040/00555/AM18/

ILic.No/Date:6510000011 1Datc:

131.01.2018             1

Lic.No/Date:0910065942 1Date:

31012018

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the

information as per representative of MSME on following points-

i. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.
ii. Weight of each Export Product.

l0 iii. Weight of each of the imported and indigenous input, separately for each product, for the purpose

of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous

input in the export product may be indicated. Net weight along with details of other imported input

to be used in the resultant product and sought to be imported/procured from sources other than the

license, if any, may also be indicated'
iv. Starting from the specification of the export product, basic calculation as to how of raw material

proposed for imporl has been arrived at, including the net weight of components to be

manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.

v. Use ofexport product.

Case is deferred.

Party Name: MeetNo/Date:10/80- Approved
IUNDERCARRIAGE AND   IALC2/2018
TRACTOR PARTS PVT.1ン TD.16.ll.2018

HQ File RLA F'ile Lic. No/Date:0310819062 Date:16.11.2018

;01/80/050/00395/AM I 8/ :03/95/040/00964lAMl8l 09.02.2018

- Decision: The committee considered the case as per agenda and as per the recommendation of MSME
I I representative, decided to rati! thc norms as under:

i. Import item at Sl. No. 1 to 22 is allowed as per General Note -4.

ii. lmport item at Sl. No. 23 is allowed up to 2o/o of FOB value.

iii. Import item at Sl. No. 24 is allowed 253253 kg with 397o wastage.

RA concerned may take further necessary action as per the decision of NC.
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Case No. : 43/ 3 180 - ALC2120 I 8 . Party Name : RON CH MeetNo/Date:10/80- APProved

POLYMERS PVT LTD     ALC2/2018        1
‐16.112018            1

HQ lile             RLA ril`             Litiヽ 6′bat816ji6を iうちζ

`15農

811`1111う bi慧

:01/80/050/00043/AM19/     103/95/040/00999/AM18/      06.03.2018

1Decision:The commltee considcred the case as perthe agenda.The nrm appeared before the Norms
lcommiiec and submlted the breakup ofconsumplon ofeach raw matenal for each export product(i.C.

Pureit GcrmkiH Kl for 1500L&300L)The COmlnittee decided to approve the norms as per written

comments of the rcprescntative of MSME as underi

Export product name Number of expotl
product

Recommendation of import quantity

Puren Germkill Kit 6500 numbers

(1500L)/3500
numbcrs(3000L)

l. Import item No. 1 is allowed 473 kg

with of l07o wastage.

2. Import item No. 2 is allowed 305 kg

with of l0oZ wastage.

3. Import item No. 3 is allowed 43 kg
with of l0%o wastage.

4. lmport item No. 4 is allowed 199 kg

with of l07o wastage.

5. Import item No. 5 & 6 as Per Packing
policy.

Each unit of Pureit Germkill Kit for 1500L to contain 36 g,25g,39, 18g of S. No. I to 4 of

imported raw material respectively.

Each unit of Pureit Germkill Kit for 3000L to contain 569,32g,59, 18g of S. No. 1 to 4 of
imported raw material respectively.

α
　
ｌ

０Ｎ

RA concerned lnay takc further necessac/action as perthe decision ofNC.

Case No。 :49/3/80-ALC2/2018 Parり Namc:WELLCARE 01L IMcetNo/Date:10/80-
.                    T00LS PVT.LTD        IALC2/2018

16.ll.2018

Deferred

HQ File

:01/80/050/00049/AM19/

RLA File

i05/24/040/00602/AM18/

I Lic.No/Date:0510405873 ‐Datel

114.032018             ‐

Decision: The committee considered the case as per agenda and it was decided to ask the fi., to furnish the

information as per representative of MSME on following points-

i. Detail technical note on manufacturing process including the relevant flow sheet.

ii. Detail technical drawings with dimension of each expoft product, Catalogue, if any, may also be

furnished.
iii. Weight of each Export Product.

l3 iv. Weight of each of the imported and indigenous input, separately for each product, for the purpose

of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
, input in the export product may be indicated. Net weight along with details of other imported input

to be used in the resultant product and sought to be imported/procured from sources other than the

license, if any, may also be indicated.

v. Starting fiom the specification of the export product, basic calculation as to how of raw material

proposed for import has been arrived at, including the net weight of components to be
' manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.

vi. Use ofexport product.

Case is deferred.
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Lic.No/Date:3110067031 1Date:16.H.201811HQ File             RLA File
101/80/050/00085/AM19/     :31/83/040/00002/AM19/     17.04.2018             1              1

‐Decision:The Committee re宙 ewed the casc as per the agenda.The representative of DHI stated similarl

lAdvance authorisation No.3H0066778 dated 9.6.2017 was ratifled in Norms Committce Meeting No.|

117/80-ALC2/2017 dated 19.12.2017 bascd upon the DHI wnttcn recommendation vide U.0.NO.TSWBI
141/3/60/2017 dated 24.H.2017.The Commhtee dccided to ratitt the nOrms as under:              ‐

l   i     ThCimport lcm atsI No l,9 is a1lowed l.65 kg/kg contentin Export Product.         |
‖     Theilmpon lem atsI No 2,10 is alowed 1 32 kykg contentin Export Product.         |
ili.     Thc irnpolt itenl at sl.No.3,1l is a1lowed 1 56 kg/kg contentin Export Product.

iv.    Remaining impolt items arc a‖ owed on netto net as Gcneral Note‐ 4

RA concerned may take furthcr necessary action as per the decision ofNC.

ICase No。 :36/5/80-ALC2/2018‐ Party Name:CHASYS
,AUTOMOTIVE
COMPONENTS PVT LTD.

Meet No/Datel10/80-   IApproved
ALC2/2018         1
16.11.2018            1

ILic No/Date10410164245 Date:
.25.042018

Lic.No/Date:0410164244 Date:
25.042018

Meet No/Date:10/80-    Deferred
.ALC2/2018

116112018
‐Lic.No/Datei0510406234 Date:
126.04.2018

it、vas decided to ask the flrm to furnish the

Case No.:18/5/80-ALC2/2018 Parり Name:D00WON     Meet No/Dttel1 0/80‐
AUTOMOTIVE SYSTEMS   ‐ALC2/2018
1NDIA PRIVATE LIMITED  16.11.2018

Deferred

1 5 1Decislon:The committee considercd thc case as per agenda and it、 vas decidcd to ask the flrm to furnish thc

information as per DHI U O No.3(36)/18‐ TSW(B)datCd 13.09.2018 on fo1lowing points―

i.     Export drawing

‖.      Wastage calculation.

Case is dcferred

Case No.:19/5/80-ALC2/2018 Party Name:D00WON     IMeet No/Datc:10/80-    Dcferred
AUTOMOTIVE SYSTEMS  IALC2/2018
1NDIA PRIVATE LIMITED   16.H2018

HQ File

:01/80/050/00068/AM19/

16 Decision:Thecommitteeconsideredthe caseasperagendaanditwasdecidedtoaskthefirmtofurnishthe
information as per DHI U.O. No. 3(33y18-TSW(B) dated 28.8.2018 on following points-

i. Expofl drawing.
ii. Wastage calculation.
Case is deferred.

HQ File

:01/80/050/00067/AM19/

HQ File

:01/80/050/00052/AM19/

RLA Filc

:04/24/040/00014/AM19/

RLA File

:04/24/040/00013/AM19/

RLA File

:05/23/040/00035/AM19/

Case No.:3/5/80¨ ALC2/2018  Paty Name:ISGEC HEAVY
ENGINEERING LIMITED

Decision: The committee considerei the case as per. agendu und

information on following points-
Details of set required.

17

Case is deferred.



Case No.:48/5/80-ALC2/2018 Party Name: BIRLA Meet No/Datei1 0/80-    Deferred

FURUKAWA FIBRE OPTICS IALC2/2018         1
PRIVATE LIMITED,       1611.2018         1

1Lic No/Date:1710006701 1Date:HQ File              RIン A File

18 :01/80/050/00097/AM19/       :17/24/040/00005/AM19/      109.052018

‐Dccision:The conl■littce considered the case as per agenda and noted that the complete sct ofapplication

‐sent、vas sentto MEIT 31.07.2018 and subsequent renlinder dated 12.11.2018 for their comments. The

Committee decided to wait forthe comments ttom MEIT.Case is deferred

Case No.:54/5/80-ALC2/2018 Party Name:ISGEC HITACHI IMeCt No/Date:10/80-    IDeferred
ZOSEN LIMITED        ‐ALC2/2018

11611.2018

ILic No/Datc:0510406454 1Date:
‐
14.05.2018

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the

information vide their DIPP U.O No. P-4701l/355/2018-TSW on following points-

i. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.l9 ii. Weight of each Export Product.

iii. Weight of each of the imported and indigenous input, separately for each product, for the purpose

of miterial balancing. Net weight (Gross weight minus wastage) for each imported and indigenous

input in the export product may be indicated. Net weight along with details of other imported input

to be used in the resultant product and sought to be imported/procured from sources other than the

license, if any, may also be indicated.

iv. Size and specification including grade, composition, range, thickness etc. of the items proposed for

import.

Case is deferred.

Case No。 :64/5/80-ALC2/2018 Party Namci VICTORA
PVT.LTD

AUTO IMcetNo/Date:10/80-   ‐Defered

HQ File

:01/80/050/00103/AM19/

HQ File

:01/80/050/00111/AM19/

'RLA File

:05/23/040/00050/AM19/

RLA File

:05/24/040/00080/AM19/

RLA File

i05/24/040/00068/AM19/

ALC2/2018
16.11.2018            1

Lic.No/Date:0510406462 Date:
15.05.201820器航5α00HンAMIシ

Decision: The commiflec considered the case as per agenda and noted that deficiency letter was sent to the

firm on 12. I I .20 18. The Committee decided to wait for the reply from firm. Case is deferred.

ICase No.:62/5/80-ALC2/2018 Patty Name:PARASIMPO―   IMeet No/Date:10/80-
EXPO PVT LTD,         ‐ALC2/2018

16.11.2018

Deferred

Lic.No/Date:0510406488 ‐Date:

16.05.2018             1

2l Decision: The committee considered the case as per agenda and noted that deficiency letter has been issued

to the firm on 13.9.20 18. No information received so far. It was decided to send final reminder to furnish the

requisite information within l5 days failing which case will be rejected.

Case is deferred.
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Case No.:56/5/80¨ ALC2/2018 Paty Name:
PVT LTD

VICTORA AUTO IMectNo/Date:10/80-    IDeferred

つ
４

HQ File

:01/80/050/00105/AM19/

HQ Filc

:01/80/050/00112/AM19/

RLA File

:05/24/040/00091/AM 19/

RLA File

:05/24/040/00096/AM19/

IALC2/2018         1
116.11.2018            1

1Lic.No/Date:0510406536 1Date:

121.052018             1

Decision:The committee considered the case as per agenda and noted that deflciency letter、
vas scnt to the

flrm on 12.H2018 The Committee decidcd to wait forthc reply from flrm

Case ls deferred.

lё
i`も 。ヽ.:6J′

`′

患b:ALc''26i患  latyヽ 1ふも:Oiё↑6良AAも+6 1M`etヽ。
'bit8:lo/80-    IDeferredPVT LTD              IALC2/2018          1

116.11.2018            ‐

ILic No/Datc:0510406550 1Date:
‐22.052018              1う

ん

Decision: The committee considered the case as per agenda and noted that deficiency letter was sent to the

firm on 12. I I .2018. 'l'he committee decided to wait for the reply from firm.

Case is deferred.

Case No.:71/5/80-ALC2/20181Pany Namc:PERMANENT  IMcet No/Datei1 0/80-
MAGNETS LIMITED     ALC2/2018

1611.2018

Approved

HQ File Rlフ A File Lic.No/Datc1031082H54 1Datci16.112018

:01/80/050/0Ol2OlAulgl :031951040100150/AM19/ 22-05.2018

24 Decision: The Committee consider the case as per the agenda and as per recommendation of MSME decided

to rati$r the norms as under:
l. lmporl item at Sl. No. I is allowed 552 kg with 10.6% wastage.

2. Import item at Sl. No.2 is allowed 1309 kg with l0% wastage.

RA concerned may take further necessary action as per the decision of NC.

Case No.:60/5/80-ALC2/2018 Party Name:
PVT.LTD

VICTORA AUTO INlcet No/Date:10/80‐     IDeferred

IHQ File

25‐ :01/80/050/00109/AM19/

RLA Filc

:05/24/040/00111/AM19/

IALC2/2018

116.11.2018            ‐

lLic.No/Date:0510406587 1Dtte:
12405.2018             1

Decision:The conlmittee considered the casc as per agenda and notcd that dcrlciency letter、 vas sent to the

flrm on 12 H.2018.The Committce decidcd to wait forthc rcply■ om flrm.

Casc is deferred

Case No。 :58/5/80‐ ALC2/2018 Party Name:MASU BRAKE  IMcct No/Datc:10/80-    Dcfcrred
l                    ‐PADS PRIVATE LIMITED   IALC2/2018         1

‐16.11.2018            1

HQ File RLA File Lic.No/Date:0510406606 Date:

:01/80/050/00107/AM19/       :05/24/040/00095/AM19/       2505.2018

Decislon:The col■ lmittee considered the casc as perthe agcnda and noted that the case、 vas earlier sent to

MSME.Thc Conlmittcc decided to send a complete set ofapplication to Tech-1

Casc is deferrcd

26



Parり Name:LIFELONG   IMeet No/Date:10/80‐   IDeferred

MEDITECH PRIVATE LTD.ALC2/2018        ‐
1611.2018

HQ File RLA Filc Lic. Date:

:O1/80/050/00108/AM19/ :05/23/040/00098/AM19/    No/Date:0510406631
21 28.05.2018

Decision: The committee considered thc case as per agenda and noted that the complete set of application

was senr to DIpp (Chemical) on 6.8.2018.]-he Committee decided to remind the DIPP (chemical).

Case is deferred.

Case No.:59/5/80-

ALC2/2018

29 HQ File
:01/80/050/00133/AM19/

HQ File

:01/80/050/00146/Aヽ 419/

RLA File

105/23/040/00090/AM19/

RLA File

:03/94/040/00164/AM19/

Lic.No/Datc:0510406641  Date:

28.052018

Mcct No/Date:10/80-    IDeferred

ALC2/2018
16.11.2018

Lic.No/Datc:0310821275 Date:
2805.2018             ‐

ICase No.:65/5/80‐ ALC2/2018

18器航50Ю O H4ハMl%

Piny N五品
`:Ё

itLA ёAЁ LE  IMさ tiヽ 8'bieiib′恵bl ~ 158拮
'お

d

LIMITED              IALC2/2018
16.11.2018

RLA File             Lic.No/Date:1110028338 Date:
111/24/040/00005/AM19/      128.05.2018              t

Decision:The conl■littee considercd the case as per agenda and notcd that deflciency letter has bccn issued

to thc flrm on 25。 9.2018.No information reccived so far.It、 vas decidcd to send ttnal renlinder to furnish the

requislc information within 15 days failing which case will be reieCted.Casc is deferred.

ICase No.:10/8/80‐ ALC2/2018 Party Name:JAIINDUSTRIES IMeet No/Date11 0/80‐     Defcrred

l                   lINDIA               IALC2/2018         1
‐16.112018

Decision: The committee considered the case as per agenda and noted that deficiency letter was sent to the

firm on 12.11.2018. The Committee decided to wait for the reply from firm. Case is deferred.

Case No.:23/8/80-ALC2/2018 Party Name:GE POWER
INDIA LIMITED

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the

information on following points-

i. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.
ii. Weight of each Exporl Product.

30 iii. Welitrt of each of ihe imported and indigenous input, separately for each product, for the purpose

of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous

input in the export product may be indicated. Net weight along with details of other imported input

to be used in the resultant product and sought to be imported/procured from sources other than the

license, if any, may also be indicated.
iv. Starting from the specification of the export product, basic calculation as to how of raw material

proposed for import has been arrived at, including the net weight of components to be

manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

v. Use ofexport product.

Case is deferred.
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ICase No。 :24/8/80-       Palty｀五mc:GE POWER   IMCet No/Date11 0/80-  IDeferred

ALC2/2018          1NDIA LIMITED       ALC2/2018        1
16.11.2018            1

1ン iC●             IDate:.HQ File             RLA File
i01/80/050/00147/AM19/  :03/94/040/00159/AM19/   INo/Date:0310821296  1
31                                                 29.05.2018

‐Dccision:The Cornmittee considcred the case as perthe agenda and decidcd to CaH for Personal Hearing on

6.12.2018 as the dra、ving given、 vcre not rcadable

‐
Casc is dcferred

l  lCaseNo.:1/8/80-ALC2/2018  Parり Namei CORNING     ‐MCet No/Date:10/80‐    Defercd
l  l                   TECHNOLOGIESINDIA PVT.IALC2/2018         ‐
‐  I                    LTD.                16.11.2018

1Lic.No/Date:0510406690 Date‐HQ File                RLA Filc
132:01/80/050/00124/AM19/    :05/23/040/00089/AM19/    13005.2018
.   1)ecision:The comlllittee considered the case as per agenda and notcd that thc complete set of application

l  was senttO MEIT on ll.92018.The Commれ tee dccided to reminderthe MEIT.

|  ‐Casc is deferred.

‐Casc No.:5/10/80-ALC2/2018 ‐Parり Name:D00WON     IMcet No/Date:10/80-   IDeferred  l
AUTOMOTIVE SYSTEMS   IALC2/2018                 1
1NDIA PRIVATE Llヽ 41TED   16.112018                 

‐

IHQ File              lRLA Filc             .Lic.No/Datc10410164376 1Datel    l
:O1/80/050/00191/AM19/       :04/24/040/00044/AM19/      131.05.2018              1           1

33 Decision:The committee consideredthe casc aspcragendaand it was decided to askthc irm to furnish the l

linfOrma」 on as per DHI U.0.No.3(36)/18-TSW(B)dated 13.09.2018 on following points―          |

1.     Export drawing.
1   11.      Wastage calculation.

I  Case is deferred.

|  ‐ciζきヽ6.:9/8/86:ALC2/ibi患   |五1,ヽ :品
`:iSё

Ёё HЁAヤマ  IM8ctヽ 8,518116た 61   1b`ユ lr`d  l
ENGINEERING LIMITED   :ALC2/2018        ‐       |

116.112018                       ,

I  HQ File              RLA File             lLic.No/Date:0510406768 1Date:    |
|   :01/80/050/00132/AM19/      :05/23/040/00108/AM19/      10606.2018                        ‐

I   Decision:The committee considered the case as per agenda and it、 vas dccided to ask the flrm to furnish the ‐

| ‐inお rlnation for material balancing on following points―                           |

i.      Dctail technical dra、 vings with dimension ofeach export product,Cataloguc,if any,may also

134       be ftlmished.

I      Ho     Weight Ofeach Export Product.

l       ili.     Weight of each ofthe importcd and indigenous input,separately for each product,for the

l         purpose of matenal balancing.Net weight(Gross weight minus wastage)for each imported  l
l          and indigenous inputin the export product may be indicated Net weight along wれ h details of l

other imported inputto be uscd in thc rcsultant product and soughtto be imported/procurcd

l               fronl sourccs other than the license,if any,rnay also be indicated

l       iv      Starting frOm the spcciflcation ofthe export product,basic calculation as to hoヽ v ofra、v       '

material proposed for impon has been arrived at,including the net、 vcight of componcnts to be

10



manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and suppofted by documentary evidence/drawings etc'

v. lmport item at Sl. No. 12 to 26 are components, hence their numbers are required'

:34/21/040/00102/AM19/     107.06.2018
35'-

Decision: The committee considered the case as per agenda and noted that the complete set of application

was sent to MSME on I 3. I 1.20 I 8. The Committee decided to wait for the comments from MSME.

Case is deferred.

Case is defcrred.

Case No.:29/8/80-

ALC2/2018

1HQ File
:01/80/050/001521ヽM19/

HQ Filc

:01/80/050/00170/AM19/

Pany Namei SAIRA ASIA
INTER10RS PVT LTD

IRLA File

RLA File

:03/95/040/00194/AM19/

RLA Flle

:11/24/040/00011/AM19/

Meet No/Date:10/80-   ‐Deferred

ALC2/2018
16.112018

Lic.No/Dtte:3410044210 Date:

‐Lic.No/Date:0310821524 ‐Date:

07.06.2018             ‐

IMcet No/Date:10/80-

IALC2/2018          1Deferred
116.11.2018            1

11ン ic.No/Date:6510000016 1Date:

12.062018

Case No.:3/10/80-ALC2/2018 Parり Name:PHOENIX FOILS MeetNo/Date:10/80-
PVT.LTD.            :ALC2/2018

116.11.2018

Deferred

361器鵡5υ0018りAMlツ

37

Decision: The committee considered the case as per agenda and noted that the hard copy of application is

not received. Case is deferred.

Case No.:47/8/80-ALC2/2018 ,Party Name:PERFECT T00LS IMcet No/Date:10/80-
&FORGINGS,          'ALC2/2018

116.ll.2018

Approved

Decision: The Committee considered the case as per the

ILic.No/Date:1110028342 1Date:

112.062018

agenda and as per recommendation of MSME

decided to ratit/ the norms as under:

L lmporl item at Sl. No. I is allowed 51.667MT with 3.33% wastage with accountability clause.

2. lmport item at Sl. No. 2 is allowed 39.366 MT with 3.33 %. Wastage with accountability clause.
i 3. Import item at Sl. No. 3 as applied including 57o wastage with accountability clause.

RA concerned may take further necessary action as per the decision of NC.

ICase No.:49/8/80-ALC2/2018 Pa“ y Namc:UNI VTL
PRECIS10N PVT.Iν TD.

IHQ Flle

381:01/80/050/00172/AM19/

RLA Filc

:65/24/040/00002/AM19/

Decision: tn the last meeting, party was asked to appear for PH. Nobody appeared. The Committee

considered the case as perthe agenda and decidedto call for last Personal Hearing on 6.12.2018.

Case is deferred.
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Case No.:50/8/80¨ ALC2/2018 Palty Name:UNI VTL      Meet No/Date:10/80-
IPRECISION PVT.1ッ TD.    ALC2/2018

16.11.2018

HQ File RLA File Lic.No/Date:6510000015 ‐Dtte:

Deferred

39 :01/80/050/00173/AM19/       :65/24/040/00001/AM19/      
‐12.06.2018

Decislo■ :In the last meeting,pa貢 y was asked to appcar for PH.Nobody appeared.The Committee

considered the casc as per the agenda and decided to can for last Pcrsonal Hcaring on 6 12.2018.

Case is deferred

I Case NαttW80‐ALCν2∝8 Pany Nalma CESA牌
1。NAL性 き州 TCW8∈  betrd ll  l                     BONETTIINTER}

'  ‐                     PRIVATE LIMITED        16.11.2018          1        1

HQ File               RLA File              Lic.No/Date:3110067078 1Date:
40 :01/80/050/00188/AM19/      131/83/040/00029/AM19/       12.06.2018                         1

1 1Decision:The committee considered the case as per agenda and noted thatthe hard copy of application is  l

not received.

Case is dcfcrred

Case No.:3`/8/80¨ ALC2/2018 ‐Party Name:RATNAVEER   IMcet No/Datc:10/80-    ‐        |
STAINLESS PRODUCTS    ‐ALC2/2018         ‐Deferred

(PVT)LTD,             ■6.112018                  1

‐ IHQ File              ‐RLA Filc             lLic.No/Datc:3410044246 ,Date:    |
101/80/050/00159/AM19/      134/24/040/00112/AM18/       14.06.2018              ‐           |

41Dき
tiζ lon:十he`も轟鳥ittee cottζ ider`d th8 8aζ 3 as pもithe agenda.The representat市 e ofMSME decided to askl

the flrm to fumish the information on following points―                                                |

1.Number and weight ofdifferent wpe ofAdapters in tabular format.               |
2.  Calculation of wastage.

Casc is deferred.

ICase No.:41/8/80-ALC2/2018 Party Namci UNIVERSAL   IMeet No/Date:10/80‐     ‐        |
CABLES LTD.,           ALC2/2018          Deferred

16.11.2018

‐  IHQ File               RLA File              Lic.No/Dateil H0028343 1Dttc:    |
142.:01/80/050/001641ヽⅣl1 9/      1il 1/24/040/00006/AM19/      114.062018              1           1

1 Decision:The colnmittee considered the case as per agenda and noted that the complete set ofapplication   
‐

‐wassenttoMEITon l1 092018 1tisdecidedtoremindtheMEITforwrittencomments               ‐

|  ‐Case is deferred.                                                           |

Case No.:42/8/80‐ ALC2/2018 Parり Name:UNIVERSAL   IMeet No/Date:10/80-   ‐Deferrcd
l                   CABLES LTD.,          IALC2/2018         1

116.112018             1

HQ File              RLA File             Lic.No/Date:1110028346 .Date:
43 :01/80/050/00165/AM19/      .:11/24/040/00009/AM19/       14.06.2018

1)ecision:The committec considered the case as per agenda and noted thatthe complete set ofapplication
lwas sentto MEIT on ll.092018.The Committee dccided to remind the MEIT for written comments

Case is deferred.
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ICase No.:43/8/80-ALC2/2018 Parり Name:UNIVERSAL   IMcet No/Date:10/80-   IDeferred  ‐
CABlンES LTD。 ,          IALC2/2018          1        1

116.112018                       1

14器 品児5α00166/AMlシ   liが liOЮ 0007/AMlツ  サ ∬
g品
lα

H10028344ギ c  l

Decision:Thc committec considered the case as per agenda and noted thatthe complete set ofapplication  l
lwas sentto MEIT on ll.09.2018 The Committee decided to remind thc MEIT for written comments.   ‐

,Case ls defcrred.

: lёaseヽ 6::44/患/80-ALc2/26i患  |五:INふ品もI UN10ERSAL   IMeet No/Dtte:10/80-    Deferrcd  l
l  
‐                     CABLES LTD.,          IALC2/2018          1        1

16.11.2018                       1

1  1HQ File               RLA Filc             lLic.No/Date:1110028347 1Datel    l
145101/80/050/00167/AM19/     :11/24/040/00010/AM19/     ■406.2018           1        1

1   1)ecisiOn:Thc conllnittee considercd thc case as pcr agcnda and notcd that the complete set ofapplication

l lwas sentto MEIT on ll.09.2018 The Committee dccided to remind the MEIT for written comments.

I  Case ls deferred

|  .Case No.:45/8/80-ALC2/2018 Party Namc:UNIVERSAL   IMect No/Date:10/80-    IDcferred  i
l                       CABLES LTD.,          

‐ALC2/2018                  1
116.11.2018                        1

1  1HQ File               RLA File              Lic.No/Date:l H 0028345 1Date:    |
146 :01/80/050/00168/AM19/       :11/24/040/00008/AM19/      114.06.2018                         1

.   1)ecision:The collllnittee considered the case as per agenda and notcd that thc complete set ofapplication   l

l lwas sentto MEIT on l1 09.2018.The Committee decided to rernind the MEIT for written comments.   |

Case is defcrrcd.

I  Case No.:4/8/80¨ALC2/2018  Parw Name:CHIRAG UDYOG IMeetNo/Date:10/80-   
‐Deferred

ALC2/2018
116.11.2018             ‐

HQ File              RLA File             lLic No/Dtte10510406909 1Date:
|   :01/80/050/00127/AM19/       :05/23/040/00141/AM19/      119062018

147‐ Decision:The conllnittce considered the case as per agenda and it、 vas decided to ask the flrm to mrnish the
‐
   information on follo、 ving point―

i       Starting fl・ om the speciflcation ofthe export product,basic calculation as to ho、 v ofra、v

l l      material proposed forimpon has been ar門 ved at,including the net weight of components to be

l         manuね Ctured out ofthese imponed mateHals,wastages claimed at cach stage of manufacturing
with completejustincation and supponed by documentary c宙 dence/drawings ctc

l  Case is deferred.

ICase No.:60/8/80-ALC2/2018 Paty Name:AZAD        IMect No/Date11 0/80-    Approved
ENGINEERING PRIVATE   IALC2/2018         ‐       |

‐               LIMITED          16.H2018       ‐      |

HQ File               RLA File              Lic.No/Date:0910066358 Date:
:01/80/050/00183/AM19/       :09/24/040/00054/AM19/      .20.06.2018              ‐           |

4815きさti31:↑おもё8林ふItも
`18↓

iettta li`cttζ
g五
:pei tAも 五L`ha五 .↑ぉも bHiむ。6.ヽ。.5ЁS:1/A2Ab′↑しもiti:|

1   2018-HEl dated 16.11.2018 has stated that earhcr Advance authorisation No.0910064517 dated 23.12.20161

was ratifled in Norms Committee Meeting No.8/80-ALC2/2017 dated 18.07.2017 based upon the DHll

l  wntten recommendalon vide U.0.No TSWBFN:3(56)/2016 dated 7.7.2017.Thc Committee decided tol
l ratitt the nOrms as under
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The import product stainless steel bar is anowed 2.15kゴ kg cOntent in Export Product.

RA concerned may take further necessary action as per the decislon ofNC.

ICase No.:61/8/80-ALC2/2018 Paty Namc:AZAD       ‐MCet No/Datc:10/80-   IApproved
l l                  ‐ENGINEERING PRIVATE  IALC2/2018        1
1                    LIMITED              16 11.2018         1

1責O File              RLA File             Lic.No/Datci0910066360 1Date:16.H2018
101/80/050/00184/AM19/     109/24/040/00055/AM19/     .20.06.2018

1Decision:The Committee reviewed the case as per thc agenda.The DHI U.O No.DES¨ 1/AZAD/Tubl‐ 1‐

の
線

8ぶ
7押 く:ポ♂:辮 濯 ¶ 肌 ξttF£鍛 翻 辮 1鶏島

N偽

.器辮 l鯖 雷 温

・

恕‖

lwHtten recommendation vide U.0.No.TSWBFN:3(56)/2016 dated 7.72017.The Committee decided to
iati″ thC nOrms as undcr

l  l   The import prOduct stainless steel bar is ano、 ved 2 15 kg/kg content in Export Product.

I   RA concerned may take further necessary action as perthe decision ofNC.

l  iCaseNo.:62/8/80¨ ALC2/2018 1Party Namc:AZAD       IMeet No/Date:10/80‐   IApprovcd    l
l                  ENGINEERING PRIVATE  ALC2/2018        1
‐                   lLIMITED              16.11.2018         ‐          ‐

‐
 IHQ File             lRLA Flle            lLic.No/Date:0910066361 1Date:16.H.20181
101/80/050/00185/AM19/    109/24/040/00056/AM19/     20.062018            1             1

Decisio■ :The Committee reviewcd the casc as per thc agenda.The DHI U O.No DES-1/AZAD/Tubl― ト

15012018-HEl dated 16 11 2018 has stated that earlier Advancc authorisation No.0910064517 dated 23.12.2016
1  1was ratined in Norms Committee Meeting No.8/80-ALC2/2017 dated 18.07 2017 based upon the DHI

lwritten recommendation vide U.0.No.TSWBFN:3(56)/2016 dated 7.7.2017.Thc Committee decided to

lati″ the nOrms as undcr

i   The import product stainless steel bar is a1lo、 ved 2.15 kg/kg contentin Export Product.

‐    RA concemed may take furthcr nccessarゾ action as per the decision ofNC.

ICase No。 :38/8/80-ALC2/2018 Party Name:AYYAPPA CNC IMect No/Datc11 0/80-   IDeferred
‐                    PVT.LTD,             ALC2/2018

16.112018

1HQ File              RLA Fllc             Lic.No/Date:0710H3468 1Date:    |
51 101/80/050/00161/AM19/       :07/24/040/00070/AM19/      121.06.2018              

‐

IDecision:The committee considered the case as per agcnda and notcd that dencicncy letter、 ″as scnt to the

flrm on 12.H.2018.The Committee decided to wan fOrtlle reply from flrm.                |

‐Case is deferred.

| ICase No.:8/8/80‐ALC2/2018 1Party Name:GMT       ‐Mcct No/Date:10/80‐   IApprovcd   ‐
|  1                  lNDUSTRIES Llヽ 41TED    ALC2/2018        1

16.11.2018

12111品児50Ю0131晨M19/ 1職ち昇::υ00129晨Ml%  1芳6ぎ:P『
α0510406951Pttα 16.H.20181

1)ecision: Thc committee considered the case as per agcnda and as per the recommendation of MSME

l representa● ve decided to ratify the norms as under:

14



HQ Filc

101/80/050/00135/AM19/

RLA File

131/83/040/00043/AM19/

lmport item is allowed on net to net basis as per General Note -4.

RA concerned may take further necessary action as per the decision of NC.

Case No.:12/8/80¨ ALC2/2018 Pa■ y Namc:ULTRA
ENGINEERS

IMeet No/Datc:10/80-    Dcferred

lALC2/2018        ‐
116.11.2018             1

1Lic.No/Date:3110067088 Date:

25.06.2018

Mect No/Date:10/80-   IApproved
ALC2/2018         ‐
16.112018            1

Lic.No/Date:0210208528‐ Dtte:16.‖ .2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.

However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6'12.2018 before the

Norms Committee.

HQ File

Case No.:l l/8/80-ALC2/2018 Party Name: NIPHA
EXPORTS PRIVATE
LIMITED

IRLA File

HQ File

:01/80/050/00181/AM19/

Case No.:25/8/80-ALC2/2018 Party Name:DAGGER
MASTER T00L
INDUSTRIES Iン IMITED

RLA File

Case No.:58/8/80-ALC2/2018 PartyName: HEURTEY
PETROCHEM INDIA
PRIVATE LIMITED

RLA File

i34/24/040/00092/AM19/

'Mcet No/Datel1 0/80‐
   IDeferred

lALC2/2018        1
116.11.2018

‐Lic.No/Date:3410044279  Datei

126.062018

:01/80/050/00134/AM19/     102/24/040/00047/AM19/     126.06.2018             1

54bも tision:The c6島

“

Itee t6Aζ iderca the cttξ e aζ lcr agenda and as per the recommendation of MSME

lrepresentativc decidcd to ratltt the nOrms as undcr

1 1.ImpOrt■em at SI.No.l is a1lowed 260MT w■ h7.8%wastage.

I     RA concerncd may take hrther necessary action as perthe decision ofNC.

Meet No/Datel1 0/80-

ALC2/2018
1611.2018

IApproved

HQ File ILic.No/Date:0310821929 1Date:16.H2018

:01/80/050/00l48lAVlgl :0319410401002611All4191 26.06.2018

- - Decision: The Commitlee considered the case as per agenda and as per the recommendation of
55 ."pr"r.ntutive of DHI, the Committee taking cue f.om norms at SN. C-421, decided to ratifo the norms as

under:

i. lmport item at Sl. No.l is allowed with 5% wastage in weight.
ii. Import item at Sl. No.2 is allowed within 5% of FOB value.

RA concerned may take further necessary action as per the decision of NC.

%鷺↑臨臆fttISi″柑織壁凋i縄 |よ撚∬脳紺馳:L幣電I:lu:∬
面山

i. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported

and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be importediprocured
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frolll sources other than the license,ifany,lllay also bC indicated.

Case is dcferred

Case No.:3/8/80‐ ALC2/2018  Pa●y Name:VICTORA AUTO MCetNo/Date:10/80-    IDeferred
PVT.LTD              ALC2/2018          1

16.11.2018            1

Lic.No/Date10510407035 1Date:HQ File              lRLA File
57:01/80/050/00126/AM19/    1:05/24/040/00172/AM19/    02.07.2018        1

1betiζ i6n:1ヽおさcも

“

mi18e t61siともおati``五ζ
`ょ

ξおよagenda and noted that deflciency letter was sent to the
flrm on 12 H.2018.The Committee decided to wait forthe rcply from flrm.

,case is deferred.

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnlsh the
58 information on following point-

l. Starting from tie'specification ofthe export product, basic calculation as to how ofraw material

proporid for import has been arrived at, including the net weight of components to be

manufactured ort of th"r. imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.

The case is deferred.

Case No.:14/8/80-ALC2/2018 Paiy Namei BHARAT
IEXPORTS

Meet No/Dtte:10/80-   IDeferred
ALC2/2018         1
1611.2018             1

Lic.No/Datc:0510407065 1Datc:

0407.2018

Approved

HQ File

:01/80/050/00137/AM19/

Case No.:15/8/80-

ALC2/2018

‐
HQ Filc

Case ls deferred

Case No.:17/8/80-

ALC2/2018

HQ File

:RLA Fllc

:05/23/040/00161/AM19/

P霞り Name:SEBROS     Mcet No/Date:10/80-  IDcferrcd
1lNDUSTRIES PVT.LTD.  IALC2/2018        1
‐                        16.11.2018           :

RLA File Lic.No/Date:0510407110 Date:

,, :01/80/050/0013 8/AM l9l :05124104010018s/AM l91 06.07'201 8

Decision: The committee considered the case ai per agenda and noted the complete set of application was

'sent to DHI and decided to forward the case to MSME for their comments since the export product pertains

tO MSME.

Party Name:ISGEC HEAVY MeetNo/Date:10/80‐
ENGINEERING LIMITED  ALC2/2018

16.11.2018

RLA File Lic.No/Date:0510407109 1Date:16.11.2018

:01/80/050/0014OlAM19l :051231040100165/AMl9/ 06.07.2018

60 Decision: The Committee consider the case as per the agenda and as per written recommendation o[

representative of DHI decided to ratify the norms as under:

i. Import item at Sl. No. I is allowed with 5% wastage as per C-1647 with accountability clause.

ii. Import item at Sl. No. 2 to 8 as per General Note -4 with accountability clause.

RA concerned may take furth:r necessary action as per the decision of NC.
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Case No.:35/8/80-ALC2/2018 Patty Namc:IND― SPHINX  .Meet No/Date:10/80-   Approved
l                   PRECIS10N LTD        IALC2/2018         1          1

116.11.2018            1

1山 Q lilも             lkLA li18   
‐
        lticiヽ。/bateiう,lobi3046 1bitiiと IHう bi恵

61191/1919,91991,8/今 Yl?/   1]η

`74`9191999?1`AY18/   106.07.2018       

‐

IDecision:The commltee considered the case as pei五 L8nai ttAd as per the let8品
鳥chaii6A 61 MSMЁ ‐

lrepresentat市 e decided to ratltt the nOrms as underi

l    i.  Import itelll at Sl.No. l is aHo、ved on netto netヽ Vith accountability clausc.

l  i CIF value ofimport hem at Sl.No.2 is allowed suttect tO lim■ of5%of FOB value

l ‐RA concemed may takc furthcr nccessary acdon as perthe dccidon ofNC.

Case No.:16/8/80-ALC2/2018 Party Name: SMC Deferred

PNEUMATICS(INDIA)
PRIVATE LIMITED

RLA Flle

:05/24/040/00207/AM19/

Decision: The committee considered the case as per agenda and as per written comments of DIPP decided to

ask the firm to furnish the information on following points-

Model number, technical specification and specific quantity-both in terms of number (if any)

and/or weight, of each export product (Appendix-33 of current HBP refers).

ii. Detail technical note on manufacturing process including the relevant flow sheet.

iii. Detail technical drawings with dimension of each export product, Catalogue, if any, may also

be furnished.
iv. Weight of each Export Product.

62 v. Wei[nt of each of ihe imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported

and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured

from sources other than the license, if any, may also be indicated.

vi. lnformation about the inputs required per unit of the resultant product as per S1. No. 1 of
Appendix-11A appearing in current HBP (Vol. I) separately for each product.

vii. Components details starting from the specification of the export product, basic calculation as to

how of raw material proposed for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials, wastages claimed at each

, stage of manufacturing with complete justification and supported by documentary

evidence/drawings etc.

Case is deferred.

HQ File

:01/80/050/001391ヽM19/

IHQ File

163 :01/80/050/00143/AM19/

RLA File

:03/94/040/00199/AM19/

Mcet No/Datc:10/80-

ALC2/2018
16.112018

Lic.No/Date:0510407130 Date:
09.072018

Mcct No/Date:10/80¨    Deferred
lALC2/2018

16.11.2018

1Lic.No/Date:0310822226 1Date:

1107.2018

Case No.:20/8/80-ALC2/2018 Palty Name:APAR
INDUSTRIES LIMITED

Decision: The committee considered the case as per agenda and noted that the complete set of application

was sent to MEIT on l2.l I .2018. The Committee decided to wait for comments from MEIT.
Case is deferred.
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I  Case No.:18/8/80‐ ALC2/2018 1Party Name:ULTRA      IMebi｀ 3/bateiib′86:   befelた と  ,
ENGINEERS           IALC2/2018         1        1
1                         116112018                       ‐

|  IHQ File              lRLA Fllc             Lic.No/Date:31100671H Date:    |

164 :01/80/050/00141/AM19/       :31/83/040/00053/AM19/      112.07.2018                         1

1 1Decislon:The Committee re宙 ewed the case as per the agenda.DHI had recommended for repeat norms.:

|  IHowever,I was observed that the nrm has claimcd different import items in its applications.Further,the l
l   、vastage clailned also shoヽvs variation Firill is required to explain the same in a P H on 6.12 2018 before thel

l lNorms Committee.

|  ICase No.:19/8/80-ALC2/2018 Party Namc:GL&V INDIA   Mcet No/Date:10/80-   tDeferred  l
lPRIVATE LIMITED       IALC2/2018         ‐       ‐

‐  ‐                         |                         
‐16.11.2018            1

1  HQ File              lRLA Filc              Lic.No/Date:3110067112 1Date:
165 :O1/80/050/00142/AM19/       :31/83/040/00054/AM19/       12.07.2018

Decislon:The committce considered the casc as per agenda and noted that deflciency letter was sentto the

l  lflrrn on 12.11.2018. The Comlnittce decidcd to wait for the reply from flrm.

| ICase is deferred.

‐  Case No.:28/8/80‐ ALC2/2018 1Party Name:STERLITE      Meet No/Date:10/80-    Deferred
.                      TECHNOLOGIES LTD.    ALC2/2018                 1
1  ‐                          |                          11611.2018                        1

16器 品鬼50Ю 015νAMIツ   性 λ爵::OЮ 03 ИttMIワ   =ざ Z品lα
0310822298 Pttα

  l
l   Decision:Thc conlmittee considered the case as per agenda and noted that the complete set of appHcation   i

wassentto MEIT on 12 H.2018.The Committee decided to wait for comments fl・ om MEIT         I
‐  Case is deferred.

ICase No.:33/8/80-ALC2/2018 1Party Namc:ANGIPLAST   Mcet NO/Date:10/80‐    ITransferred
lPRIVATE LIMITED      ALC2/2018        ‐

1611.2018            ‐

6711品
児50Ю0156/AM19/ 1鷺 ち漏::OЮ 0127/AMり   け ど %Rl°

0810143042:ata16 H.2018

‐ IDecision:The Commltee considered the casc as per thc agenda and it was decided to transferthe case to

‐Norms Committec-7 as the item ofimpolt pertains to chapter‐ 39.Case is deferred.

ICase No.:34/8/80-ALC2/2018 Party Name:ANGIPLAST   Meet No/Date:10/80-   ITransferred   l

lPRIVATE LIMITED       ALC2/2018         1          1
16.11.2018            ‐              |

七8器品掲5υ00157AMl% 胤舗liυ0012シAM19  腎騨%認
α0810143040 Pttα 16H20181

1 ‐Decision:Thc Commltce considered the casc as per thc agenda and it was decided to transfer the case to  l
l Norms Committec-7 as thc item ofimport pertains to chapter-39 Case is deferrcd.             |

18



Case No.:13/8/80-ALC2/2018 Paffy Name: S AND P

ENl'T]ItPRISES

θ棉 魔児5品 11/AMり  ｀ た51i鳳
8νA剛リ オ ざ

憲 :IIIIi五:IIli籠 |
Decision: 「́ he comnlittec COnSidercd the Case aS per agenda and notCd tha

flrm On 12.11.2018.ThC CommittCe decided to wait forthe reply'om flrm.

Case is deferred.

係 品 は醐 州81網
無 留 Ψ

等雛

d歯 ‐
Ψ “ |

器島児5α0014″AM9  1'就i11005りAMり  廿ざぢ路
α3H0067120ギα  ‐

丼8d thもあζきis ler亀
`hai and notCd thttith`cO“

お1まさζ8161昴

`it農

lon l
70 btcislo・ :ThC COmnlittec conSidC

I lwassenttoDIPPOn 13.092018.ThC COmmittCe decided tO Send a copy Of COmplete Set of appliCation to

lDHI fOrthe静 eXamiiation/cOmment sinCe expOn product pertains to mOtOr                   l

lcase is deferred

.:猥
蔽 /8/80-A臓側 81熙

評
ぷ朧

専譜

m柳 岬 dl

l器馳児590016はMIり  IЪ ら刷

'oЮ

004αAMlツ  オ ざ」
518:0210'ё 念595 Dttα laH2o18

2018            1

1憮熙襟懸寛if簿榔
離憮臨鯰:計品
〕ri

l.      IInport itCnl at Sl.No.l and 2 on nettO net basis aS per General Note-4 with acCOuntability

clausc

l       RA concerned may takC furthcr neCCSSary act10n as pCr thc dCCis10n of卜
(C

ず

洲 嗣 訃 口 獅 8織
鴨 ∬

κ Ⅳ W畔

郷

d囲 ‐

lttd

RL′A File               Lic.NO/Datelll10028358 1Date:

‐ 器 航 590い 6りAM Ⅳ   」ν2″04α00mνAM 9 2QO■
2m8

‐
  btciζ ibit Thc tもお轟ittec 8onζ iaよed iA8 8五ζも:ζ per agehむ左:ha as pei↓

litign 86ふ

“

もAtζ 61bill a`tiata t8

朧

職脚朧憮J
I I  ‖   weight Of each c
l        pupose ofmatel

and indigcnOus l

l            other imported i indicated
l          from SOurccs Otl

case is deferred.

:Mcet No/Date:10/80-   Dcferrcd

lALC2/2018         1
116.11.2018            1
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Case No.:26l8i80-ALC2/2018 Parry Name: STERLITE Meet No/Date:10/80- Deferred

TECHNOLOGIES LTD. ALC2I2OI&
l6.l1.2018

-^ HQ File RLA File Lic.No/Date:0310822557 Date:
iJ,or)sorosltllrlgttwtgt ':031951040100348/AMl9/ 24.07.2018 :

Decision: The committee considered the case as per agenda and noted that the set of application was sent to

IMEIT I 1.09.2018. The Committee decided to wait for the comments from MEIT. Case is deferred.

‐
Case No。 :27/8/80-ALC2/2018 Parり Namei STERLITE     Meet No/Date:10/80-   IDefcrred

TECHNOIンOGIES LTD.    ALC2/2018         ‐
116.11.2018            1

74 1HQ File              RLA File             Lic.No/Date:0310822555 
‐
Date:

101/80/050/00150/AM19/      103/95/040/00362/AM19/      24.072018              1

1)ecision:The comlllittee considered the case as per agenda and noted that the set ofapplication was sent to

lMEIT ll.092018.The Comnlittee decided to wait for the comments fl・ om MEIT.Case is defered.

‐Case No.:4/10/80-ALC2/2018 Party Namc:BHARAT HEAVY MeetNo/Dtte:10/80-   IDeferred
l                      ELECTRICALS LIMITED   IALC2/2018          1

16.11.2018            1

■ 器 航 5υ0019は Mlツ  |‰ 規 ::OЮ 006 νAMIシ  リ 6)鰤『
α0410164525ギα

‐  11)eCiSiO■ :The collllllittee considered the case as per agenda and noted that the hard copy of application is

lnot received.Casc is dcferred.

ICase No.:22/8/80-ALC2/2018 Party Name:ULTRA      .Meet No/Date:10/80-   IDeferred   l
‐  |                   IENGINEERS           ‐ALC2/2018         1        1

16.11.2018            1          1

1HQ File              lRLA Filc             Lic.No/Datc:3110067126 1Date:     |
761:01/80/050/00145/AM19/      :31/83/040/00063/AM19/      2607.2018             1            1

1Decision:The Committee re宙 ewed the case as pcr the agenda.DHI had recommendcd for repeat norms l

lHowever,I was observed that the nrm has claimed different impon lems in its applications.Further,the l

lWaStage claimed also shows vanalon.Firm is requ汁ed to explain the same in a P.H on 6 12 2018 before the
‐Norms Commlttee.

ICase No.:51/8/80-     Pany Namei NIPHA     IMeetヽ 6/bit81i6′慈6:  Aおおib↓

`a   l
‐ALC2/2018           EXPORTS PRIVATE      IALC2/2018
1                   1LIMITED              16.11.2018         ‐           |

IHQ File            RヽLA File            ‐Lic.No/Date:021020861l Dated:16.1120181
101/80/050/00174/AM19/     :02/24/040/00062/AM19/     127.07.2018                            1
‐771bも
titi611十五886鳥島ilさ

``も

おζideたさ11さ も:ζ8五ζ

`er agenda and as per the recommendation of MSMEI
‐ lrepresentat市 e,decided to rati～ the nOrms as under:

1 lmpO■ item is a1lowed 260MT

I  RA concerned may take fllrther neccssary action as per the decision ofNC                  I
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Case No.:54/8/80-ALC2/2018 Party Name: ULTRA Meet No/Date:10i80- Deferred

ENGINEERS ALC2I2O18
t6.l 1.2018

He File nf-A etfe Lic.No/Date:311006i1,42 Date:

78:0l/80/05OlOOl77lAMl9l :31/83/040/00078/AMl9/ 16.08.2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.

However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the

Norms Committee.

Case No.:55/8/80-ALC2/2018 Party Name: ULTRA Meet No/Date:10/80- Deferred

ENGINEERS ALC2I2OI9
r 6.l 1.2018

HQ File RIA pile Lic.No/Date:3110067144 Date:

79:01/80/050/00178/AMl9/ :31/83/040i000791AM191 16.08.2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.

However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the

Norms Committee.

Case No.:56/8/80-4LC2/2018 Party Name: ULTRA Meet No/Date: l0/80- Delerred

ENGINEERS ALC2I2O18
r6.r 1.2018

HQ File RLA File Lic.No/Date:31 10067145 Date:

80:01/80/050l00t79lAVtgl :31/83/040/00080/AM19/ 16.08.2018

Decision: The Comminee reviewed the case as per the agenda. DHI had recommended for repeat norms.

However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on6.12.2018 before the

Norms Committee.

Case No.:63/8/80-4LC2/2018 Parry Name: ULTRA Meet No/Date:10/80- Deferred
ENGINEERS ALC2I2O18

t6.l 1.20 t8

HQ File RLA File Lic.No/Date:31 10067143 Date:

8l:01i80/050/00186/AMl9/ :31/83/040/000771AM191 16.08.2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.
However, it was observed that the firm has claimed different import items in its applications. Further, the i

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the
, Norms Committee.

CaseNo.:l/10/80-ALC2/2018 PartyName:ANGIPLAST MeetNo/Date:10/80-
PRIVATE LIMITED ALC212018 Transferred

l6.l I .2018

82 HQ File RLA File Lic.No/Date:0810143267 Date:

:01/80/050/001871AM191 :081241040100130/AM l9l 16.08.2018

Decision: The Committee considered the case as per the agenda and it was decided to transfer the case ro

Norms Committee-7 as the item of import pertains to chapter-39. Case is deferred.
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New Deihi - I i001 '1

Rcf: License No. 0310819556 dt. 06.03.2018
Fiie l.Jo, O3tgstO OtOOg9giAM1 B/

P()r-YlVUI-ts P^, ,T":

Sub:Deta‖ ofimportltem quantlty Mlse

Respect siri
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For Ronch Rolymetb pvt Ltd

rffiffitna'{orv
lmport Export Manager
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|■ !ス IS Ir)ヽ′T::ここ、デ |「 1[itiS if′

∪dyog:hava∩ ′卜leり |.Deli l

lnput

Refi AA No.3110066778′ Chasys A.Comp Pune

DGFTID No.1/80/50/158/AIⅥ 18/DES-l dated 13/11/2017

Export produci: Arm bushing, weight 7.6l Kg per piece

S.No Quantity re commende,J

1′ 13 1.65 Kg/Kg cOntentin EP

2′ 14

3′ 15 1.56 Kg/Kg cOntentin EP

Item 4 to B and L2to 20 -Net to net with accountability clause under GN-4.
Remaining iterns to i,e deleted ; s requestec by the appl,cant.
This issues with the approval of iS.

Dy DGF丁 (DES― |)

TSヽハJ3/3/60/2017 dated 24/11/2017

″/t′
～
Э―ど1タ

》尋

lndustri rlAdvisor

蝉1り■ 寧塁

1.32 Kg/Kg cOnteptin EP

―
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SuttCtt A)轟

計 駕 :謄lTtted2342“
8of WS D00WON AUTOMO]V「

早:窯 llIlllll:#,I)Υ くd～m dmp9。 vm>

Tol K P Singhく ncl dgft@niC in>

Ministry of Heavy lndustries&Public Enterprises

Dcpartrrlent of Heavy lndustry

HEI Division

subject:   AA   No 0410■ 64245   dated   25.4.20■ 8   0f   M/S

DooWON AUTOMOTIVI]SYS・ 1｀ltM INl)IA I′
.11).

競蹴埋嵩 tl曲i舗
na滞獄嚇盤常 s緊

the applicatloln,

K.K.Tiwari

lndustrial Ad∨ iscr

Dv DGF「 ′ DES― I

Deptt.ofHI,UoNo3(36)/201B.TSW(B)da1ed13.09.2.0].8

Tushar Shrivastav

HEI-Division, Department of Heavy Industry,

Ministry Of tleavy lnclustry and Public Enterprises,

Udyog Bhawan, New Delhi-'110011

httpsi//1nail.3ov.in/i、 vc statiこ /1ayOut/shcll htl■ ll?langi cn―
tIS&301.20 15121607          11/22/2011ミ
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lesp8cted Slr,

)lease find attachBd lD along with application/informal.lon received from Mis lsGEc Hitachi zosen Lld. in respecr of Aa Nd.0s.10406454
latsd14.05'2018.ltisrequestedtoexaminethema,tterandfUrnIshyourco

vlth regards,

MD.MOln Afaluё
)

sヽStt D G:F■

=or D「ec,or Cenera卜 。「 Forelon Trade

reli23061562 Ext.265

三‐mJ「 hcl:dgiO市cll

thl,Oa,s.

需

Iザ響 iぃ 鵠 っ Ъ
卜か奮■lう ノ |

oate: ,ritoyte tb,t!.arr,t .' , ,,

hrm may be requested to provide information. as per Sr Nos 3,4,S and 1 0 of SDF.

r Regards.

o5l11l18:.o4i24PM,.KPSIngh.<nc1ldgft@nic.in>wrote1

ン



Page 1 of I

MP″6′θ # OL
Subject:

To

AA No 0910066358
Hyderabad.

K P Singhく ncl dgft@niC in>

Ы'ν6`惚

From: 
‖HEI Divislon,DHI"く diVhe卜 dhi@90V in>

NIlinistry of Hcavy lndustrics`と Public Entcrprises

Deptttmcnt of Heavy lndustry

HEI Division

OFFICE MEMORANDUM
SutteCt:DGFT ID-01/80/50/183/ANl19/DES¨ I datcd Nil

rct AA No 0910066358 datcd 20.06.2018 of Azad Engineering,Hyderabad.

E)llS―Iinay consider aboVC AA on rcpcat basis toAA 0910064517 datcd 23.12.2016.

(K.K.Tiwari)
Industrial Adviscr

艶⊇ 型 L塑 塁
Dcptt.of HI,UO NoDES-1/AZAD/TuBL… 1-2018¨HEI dtted 16.11.2018
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Hyderabad- correction
K P Singh <ncl .dgft@nic.in>

From: "HEl Division, DHl" <divhei-dhi@gov.in>

To:

Ministry of Hcavy lndustrics 2%Public Enterprises

Departnlcnt ofIIcavy lnrlllstry

HEI Division

OFFICE ⅣIE■7rORANDUⅣI
SllttCCt:DGFT ID-01/80/50/184/AM19/DES―I dated Nil

ltefAA No 0910066360 dated 20.06.2018 ofヽ 〔/s Azad Enginecring,Hyderabad.

IDI〕 S―llllay consider above AA on rcpeat basis toAA 0910064517 dated 23.12.2016.

(K.K.Tiwari)
Industrial Adviser

I〕 y.D(〕 FT,DES― I
Dcptt.of HIぅ UO卜loDES-1/AZAD/TllBIン~3-2018-HEI  dtted 16.11.2018
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|く P Singhく ncl dgft@nic in>

Ministry of Hcavy lndustricsだ %Public Entel‐ prises

Dcpaltment of Hcavy lndustty

HEI DivisiOn

OFFICE ⅣIEⅣ10RANDUⅣI
鈍 tD」 cct:DGFT ID-01/80/50/185/AM19/DES-l datcd Nil

lく cf:AA No()910066361 dated 20 06.2018 of Azad Engincering.,Hyderabad.

DES_Illlay cOnsider abovc AA on rcpcat basis tOAA 0910064517 dated 23.12.2016.

(K.K.Tiwari)
.           Industrial Adviser

Dy_DGFT,DES,I
I)cptt,c'HIぅ UO NoDES-1/AZAD/TuBI″ -2-2018-HEI datcd 16.11.2018
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Datel l1/16ノ 1809:17 AM

From: ‖HEI Division,DHI‖ くdivhe卜 dhi@90V in>
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Depart】nent of Hcavy lndustry

Sub: Ratification of AAs issued to Azad Engineering, Hy49'"!94

This has the approVa1 0fJS

Dy DGFT′ DES― |

丁SIA/B FN:3(56)/2016 dated  /7/2017

o,{ g{. No: 63)n9,q3
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(K.K.丁iwari)

lndustrial A.lviser

AA No Item

910064517 Stainless SLeel bar 2.1"5 KCIKg content in Export prod rct

910064662 Stainless Steel bar. a.7O KF,/Kg content in Export product

910064672 Stainless Steel bar 3.80 KglKg content in Export plqqg!!
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Ministry of l{eavy,Inrlustries & public Enterp.issg
Deparhnent of i{eavy Industiy

HEI Division
OFFICE MEMORANDUM

SutteCtDGFT ID-01/80/050/00148/AM]9/DES ―1/433 dated 14 11.2018

Dagger Master, Murnbai,

Percentage wastage and inputs as per sloN C-421.

DES-l may take a view

Dv.DGF′
「 ,DES― I

Deptt.OfHI,uo NoDES_1/DMTO/oMT_1_2018-HEI  datcd 16.11.2018

(K.K.Tiwari)
Industrial Adviser

https://111ail.gov.in/i、 vc static/1ayOut/shen.htnll?lang=cn&3.0.1.2.0 15121607
16/i1/2018
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iCase No.:1

LIMITED

:01/80/050/00140/AM19/ 165/AM19/

Decision : The committee considered the case as per agenda and decided to send a complete set
of the firm to DHI for their cotnments. Case is deferred.
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subjcct. AA No 0210208595 dated 20.07.2018.r rrl, t"-rrco Rairlarcutta,
To. K P Singl.r <nc1.dgft@nic.in>

~高
品 1月5絲:Z AM

From: "HEl Division, DHI' <divhei-dhi@gov.in>

I)cpartmcnt of IIcavy Industry
I Ilil I)ivision

0 rtl'ICll MI,, TMOIIAN I) tl M
SLrb.jcct:D(il;'l' ll)- 0l/80i050/ 160lAM tglDI jS-t cjatccl nil

AA No 0210208595 datccl 20.07.2018 olM/s'lbxrnaco l{ail , (lalcuLra,

!tcrn 1,2- - I)lis-l ntay seck quantitics in nuurbcrs irr pl2gg ol,scts ancl consicjcr on lct t<l rrcl basis as pcl.(riNz| rvith accountabi lity.

N(' ntay talrc a vicw.

Dy-!Qi'_|, DIlS-l

(K,l(.'l'iwari)
ln,lr,rstrial Adv i scr-

I)cptl. of'lll, Uo No Dlrs-1it'lurt,/t{t.w-l-201S-Htjt clalccl l5 ll.20t8

https://mail.gcrv.in/iwc_statjc/layout/shell.html?lang=en-ggg3.O.1 .2.O 15121607
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